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INTRODUCTION 

 

I, the Chairperson, Committee on Welfare of Other Backward Classes (2022-23) having 

been authorized by the Committee to present the Report on their behalf, present Twenty-First 

Report on “Measures undertaken to secure representation of OBCs in employment and for their 

welfare in Employees’ State Insurance Corporation (ESIC)” pertaining to the Ministry of Labour 

and Employment.  

2. The Committee took evidence of the representatives of the Ministry of Labour and 

Employment on 23.06.2022 in connection with examination of the Subject. The Committee wish 

to express their thanks to the representatives of the Ministry of Labour and Employment and 

Employees’ State Insurance Corporation (ESIC) for appearing before the Committee for 

evidence and furnishing the information desired by the Committee in connection with the 

examination of the subject.  

3. The Report was considered and adopted by the Committee at their sitting held on 

25.07.2023.  

4. The Committee place on record their appreciation for the valuable assistance rendered 

to them by the officials of the Lok Sabha Secretariat attached to the Committee. 

5. For facility of reference and convenience, the observations and recommendations of the 

Committee have been printed in bold letters in Part-II of the Report. 

 

 

 

 

 

     NEW DELHI;                          RAJESH VERMA, 

    28 July, 2023                                                                            Chairperson, 

   06 Sravana, 1945 (Saka)                                          Committee on Welfare of Other Backward 
Classes                                                                                                                         
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PART I 
 

CHAPTER-I 
 
 

INTRODUCTORY 

The Employees State Insurance Corporation (ESIC) is a statutory 

body established under the Employees State Insurance Act, 1948, to administer the 

provisions of the parent Act and provide social security to the working class of the country 

who come under the ambit of the Employees State Insurance (ESI) Scheme. The 

Scheme applies to factories and establishments employing 10 or more persons in the 

notified areas. Employees whose monthly wages are upto Rs. 21,000/- fall within the 

purview of the ESI Act, 1948 (Rs. 25,000/- in the case of persons with disability). Under 

the ESI Scheme, Insured Persons (employees registered under the Scheme) are 

protected during contingencies such as sickness, maternity, death or disablement due to 

employment injury or occupational disease. Free medical care is provided to the Insured 

Persons and their family members through a large network of ESI Dispensaries and 

Hospitals. There are above 13 crore ESI beneficiaries including approximately 3.39 

crores Insured Persons who are being provided medical care through a large network of 

ESI Hospitals/ Dispensaries etc. by the ESIC in 596 districts in 35 States and Union 

territories. 

Apart from medical care, array of cash benefit such as sickness benefit, maternity 

benefit, temporary disablement benefit, permanent disablement benefit, dependents’ 

benefit, unemployment allowance, etc are provided to the Insured Persons covered 

under the Employees State Insurance Scheme. ESI beneficiaries constitute 10% of the 

total population of the country. 

1



 

 

 
 

ESI Corporation (ESIC) has established medical colleges, dental colleges, nursing 

colleges and a Para-Medical Institution across the country  to improve the quality of 

services provided to beneficiaries under the Employees’ State Insurance Scheme. 

  The ESI Corporation comprises the employer’s representatives, employees’ 

representatives and representatives from the medical professionals as well as 

representatives of the States and Union territories, Members of Parliament including 

some appointments made by the Central Government. The Corporation also consists of 

Director-General, as an ex-Officio member.   The ESIC has more than 23000 Officers 

and Staff to discharge its functions under the Employees State Insurance Act, 1948.  

A Standing Committee is constituted from amongst the members of the 

Corporation members to administer the affairs of the Corporation. The Secretary, 

Ministry of Labour and Employment is the Chairperson of the Committee. The Director-

General of the Corporation is the ex-officio member of the Standing Committee. Other 

members of the Committee are appointed from amongst the members of the ESI 

Corporation representing the Employers, the Employees, Medical Professions, 

Members of Parliament and State Governments.  

The Corporation as well as Standing Committee are the apex policy/decision 

making body of the organization constituted under the Employees State Insurance Act 

1948.  

ORGANISATIONAL SET-UP 

 

 1.2 On being asked about the number of officials belonging to OBC category 

occupying the position in the Board/Top Management Body of Employees State 

Insurance Corporation (ESIC), the Ministry of Labour and Employment replied as 

under:- 
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“As per provisions of section ‘4’ of ESI Act, 1948, the composition of 
the Employees’ State Insurance (ESI) Corporation includes 
representative of Central Government, States and Union Territories, 
Members of Parliament, Medical Profession, Employers’ 
Associations and Employees’ Associations. Members are not 
appointed in their individual capacity (Annexure-A)”. 
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CHAPTER II 

         REPRESENTATION OF OBCs IN ESIC 
 
 
2.1 Asked about the total staff strength of the organisation and the number of OBC 

employees at various levels of posts in the hierarchy, the Ministry of Labour and 

Employment informed as under: 

 
“The staff and officers of the organization are governed by section 
17 (2) (a) of the ESI Act 1948.The method of recruitment, salary 
and allowances, discipline and other conditions of service of the 
members or the staff of the Corporation shall be such as may be 
specified in the regulations made by the Corporation in accordance 
with the rules and orders applicable to the officers and employees 
of the Central Government drawing corresponding scales of pay. 
 

Provided that where the Corporation is of the opinion that it is 
necessary to make a departure from the said rules or orders in 
respect of any of the matters aforesaid, it shall obtain the prior 
approval of the Central Government.” 
 
 

The details of the region-wise staff strength in ESIC vis-à-vis OBC employees’ 

in-position in respect of Group ‘C’ employees are as given below: 

S/N Region 
Staff 

Strength 
(In Position) 

No. of OBC 
Employees 

Percentage 

1 Andhra Pradesh 314 104 33.12 
2 Assam 186 21 11.29 
3 Bihar 278 104 37.41 
4 Chhattisgarh 59 15 25.42 
5 Delhi 240 30 12.5 

6 
Directorate(Medical), 
Delhi 

2745 684 
24.91 

7 Goa 67 24 35.82 
8 Gujarat 851 163 19.15 
9 Haryana 393 102 25.95 
10 Himachal Pradesh 126 24 19.15 
11 Jammu & Kashmir 196 23 11.73 
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2.2 On being asked about the total staff strength at various levels of 

posts/classes/scales and the number of OBC employees therein as on 8 September, 

1993, i.e. before the implementation of reservation for OBCs, the Ministry provided 

the details of the percentage of OBC employees vis-à-vis total staff strength as 

under:- 

 

Sl. 
No 

Group 
Total 
Staff 

strength 

Numbers of 
OBC 

Employee 

Percentage of 
OBC 

representation 

1 Group ‘A’ 2633 584 
22.18 

 

2 Group ‘B’ 222 

Group ‘B’ cadre in respect of 
ministerial staff is a promotional 
cadre. Hence, no separate data on 
number of officers of OBC category 
is maintained. 
 

3 Group ‘C’ 16630 4111 
24.72 

 
 

2.3 The Committee desired to know the reasons for shortfall / low representation  

of OBC in Group A as 22.18% and in Group C as 24.72% which are below the 

12 Jharkhand 348 49 14.08 
13 Karnataka 1426 199 13.95 
14 Kerala 384 189 49.21 
15 Madhya Pradesh 342 53 15.49 
16 Maharashtra 2454 359 14.62 
17 Odisha 293 25 8.53 
18 Pondicherry 91 64 70.32 
19 Punjab 138 27 11.34 
20 Rajasthan 833 214 25.69 
21 Tamil Nadu 997 461 46.23 
22 Telangana 722 136 18.83 
23 Uttar Pradesh 425 138 32.47 
24 Uttarakhand 37 6 16.21 
25 West Bengal 1429 816 57.10 
26 ESIC Hqrs. Office 1256 81 6.44 
  TOTAL 16630 4111 24.72 
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mandated 27% representation in both the Groups, the Ministry in their supplementary 

reply stated that- 

“The shortfall of OBCs representation in States/UT is due to the following 
reasons: 

i. The representation of various categories of employees appointed 
through reservation in terms of the policy of the Central 
Government is based on roster points and not on the absolute 
“percentage term” basis. 
 

ii. In ESIC, Group ‘C’ employees (medical & ministerial staff), being 
regional cadres, state reservation quota are applied in direct 
recruitment of Group ‘C’ employees. 

As per DoPT OM No. 36017/1/2004-Estt. (Res), dated: 05.07.2005 
(copy enclosed as Annexure- ‘B’), different states have different 
reservation quota policy for OBC category. The details of 
reservation quota for OBCs in respect of 35 states are as under: 

a. 16 states have 27% reservation for OBC category employees, 
b. 08 states have 0 to 10% reservation for OBC category 

employees, 
c. 08 states have 11% to 20% reservation for OBC category 

employees, 
d. 03 states have 21% to 24% reservation for OBC category 

employees. 

Despite 19 states having reservation quota less than 24% for OBC 
category employees, ESIC has 24.72% representation of OBC 
category employees in Group ‘C’ cadre. 

iii. Further, due to COVID-19, recruitment in ESIC could not be done. 
However, at present, advertisement for recruitment has been 
completed/finalized as follows: 
a. Group ‘A’: Out of total 1757 vacancies, 477 posts reserved for 

OBC category employees. 
b. Group ‘C’: Out of total 3975 vacancies, 926 posts reserved for 

OBC category employees”. 
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2.4 The Committee desired to know about the categories of posts in the ESICs 

(Technical and Non-Technical) for which reservation is made for OBC candidates 

along with pay scales of all such posts, the Ministry replied as under: 

“The provision of reservation for OBCs is made in Group ‘A’, 
Group ‘B’ and Group ‘C’ posts. The level of posts as per 7th 
Central Pay Commission (CPC) is Level-1 to Level-10 in direct 
recruitment posts and in Level-11 and Level-12 in the medical 
category posts in ESIC where direct recruitment exists.  The 
details are given at Annexure-C.” 

2.5 The Ministry also informed that the ESIC provides cash benefits to the 

beneficiaries in addition to medical services. There are total 64 regional and sub-

regional offices to regulate cash benefit and monitor revenue generation. Out of total 

64, there are 24 regional and 40 sub-regional offices. As per section 17 of the ESIC 

Act, 1948, all staff are being regulated by the Rules and Regulations of the Central 

Government. ESIC follows DoPT’s Guidelines. 

 Out of total 2633 employees in Group –A, 584 employees are belonging to the 

OBC category constituting 22.18 % of the total employees. In group B, total 

employees are 222 and this Group consists of promotional cadre. In Group ‘C’, out of 

total 16030 employees, 4111 are belonging to the OBC category constituting 24.72 % 

representation in that group. 

 The Ministry further stated that recruitment process has been started this year 

to fill up 1757 vacancies in Group- A, out of which 477 vacancies constituting 27.15 % 

are reserved for OBC category. Similarly, in Group ‘C’, 3975 vacancies have been 

advertised, out of which 926 have been earmarked for OBCs which constitutes   

23.29% of the total vacancies. The Ministry informed that during the current 
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recruitment year, recruitment for the many posts is under process. The Ministry 

further informed that OBC representation in Insurance Medical Officers, Assistant 

Professors and other grades is as follows- 

INSURANC

E MEDICAL 

OFFICER 

ASSISTANT 

PROFESSO

R 

SPECIALIS

T GRADE 

DEPUTY 

DIRECTO

R 

NURSIN

G 

OFFICER 

SOCIAL 

SECURIT

Y 

OFFICER 

Upper 

Divisiona

l Clerk 

34.59% 29.87% 19.2% 37.16% 39.29% 32.58% 42.47% 

        

2.6      On being asked about the reasons for excess representation of OBCs as per 

data given in above Table, the Ministry informed that these OBC candidates are 

including those OBC candidates who have been selected on their own merit as 

general candidates. 
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CHAPTER III 
 

IMPLEMENTATION OF RESERVATION POLICY FOR OBCs IN 
RECRUITMENT 

 

3.1  On being asked to give details of implementation of the reservation 

policy for OBCs in various categories of posts, the Ministry stated that 

reservation is provided to OBC employees as per DOPT 

guidelines/instructions in all categories in ESIC direct recruitment. The 

details are given at Annexure-D. 

 

3.2 The implementation of reservation policy is as per DoPT 

guidelines/instructions issued from time to time. The Ministry furnished year-

wise detail of the appointment made under various categories of post since 

1993 till date as under: 

  The requisite details are given below: 
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1993  
 
 
 
 

 
Group 

‘A’ 

331 1 186 0 186 0 186 100 186 

1994 330 47 0 186 186 0 186 100 186 

1995 283 1 0 186 186 0 186 100 186 

1996 349 1 18 186 204 0 204 100 204 

1997 349 56 0 204 204 2 202 99 202 

1998 526 23 63 202 265 3 262 99 262 

1999 504 10 1 262 263 2 261 99 261 
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2000 494 67 0 261 261 7 254 97 254 

2001 428 27 0 254 254 2 252 99 252 

2022 419 23 0 252 252 0 252 100 252 

2003 412 50 1 252 253 17 236 93 236 

2004 730 136 94 236 330 62 268 81 268 

2005 696 161 36 268 304 32 272 89 272 

2006 587 19 12 272 284 7 277 98 277 

2007 619 87 15 277 292 40 252 86 252 

2008 838 13 79 252 331 2 329 99.69 329 

2009 947 539 34 329 363 154 209 57.57 209 

2010 779 235 119 185 304 47 257 8454 257 

2011 777 177 98 257 355 35 320 9014 320 

2012 1369 275 156 317 473 75 398 8414 398 

2013 1125 142 22 382 404 33 371 9183 371 

2014 1263 151 47 378 425 40 385 9059 385 

2015 1240 67 39 379 418 10 408 9761 408 

2016 1248 273 18 407 425 88 337 7929 337 

2017 2022 503 370 448 596 103 493 8272 493 

2018 1877 607 267 528 573 136 437 7627 437 * 

  
369

1  897 24.30 % 

2019 No Recruitment for Group ‘A’ post conducted during this Period. 

2020 No Recruitment for Group ‘A’ post conducted during this Period. 

2021 No Recruitment for Group ‘A’ post conducted during this Period. 

 
* The actual number of vacancies filled during the period 1993 to 2018 was 3691 out of which 

897 were filled by OBC candidates which is 24.30 %. Thus, the ESI Corporation has made 
constant efforts to achieve the required percentage of reservation for OBC employees. 

 
**Group ‘B’ cadre in respect of ministerial staff is a promotional cadre. Hence, no separate data 
on numbers of officer of OBC category is maintained. 
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1993  
 
 

5 5 NIL NIL NIL NIL NIL NIL NIL NIL 

1994 6 4 1 NIL 1 1 NIL NIL NIL NIL 

1995 4 4 NIL NIL NIL NIL NIL NIL NIL NIL 
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1996  
 
 
 
 

Group 
‘C’ 

24 NIL NIL NIL NIL NIL NIL NIL NIL NIL 

1997 136 97 33 NIL 33 33 NIL NIL NIL NIL 

1998 30 58 4 NIL 2 2 NIL NIL NIL NIL 

1999 206 
160

5 
17 NIL 15 13 2 13.33 NIL NIL 

2000 67 64 66 32 64 22 50 78.12 2 NIL 

2001 68 62 12 44 54 33 51 94.44 41 NIL 

2002 109 58 25 46 70 1 50 71.42 47 NIL 

2003 114 79 29 67 83 13 80 96.38 74 NIL 

2004 129 28 9 81 89 1 86 96.62 86 NIL 

2005 45 102 (-6) 84 79 3 76 96.20 60 NIL 

2006 2242 
133

2 
560 72 633 159 474 74.88 62 NIL 

2007 2805 
176

7 
683 132 857 291 515 60.09 128 NIL 

2008 3074 
238

2 
763 189 848 434 557 65.68 155 NIL 

2009 2664 
194

9 
690 149 828 348 489 59.05 104 NIL 

2010 2876 
221

5 
685 92 795 425 304 38.23 59 NIL 

2011 4269 
278

9 
1193 277 1286 693 584 45.41 54 NIL 

2012 3550 
302

5 
823 244 1078 626 452 41.92 121 NIL 

2013 3445 
273

6 
774 144 945 540 393 41.58 115 NIL 

2014 3764 
263

7 
811 139 1033 519 453 43.85 118 NIL 

2015 5017 
307

4 
1101 167 1316 522 509 38.67 95 NIL 

2016 4079 
250

1 
880 150 1072 519 546 50.93 77 NIL 

2017 4296 
338

3 
1012 404 1413 674 723 51.16 169 NIL 

2018 4444 
290

2 
986 213 1111 657 462 41.58 45 NIL 

2019 4676 
303

1 
1164 89 1199 734 457 62.26 20 2 

2020 4954 
286

1 
1200 72 1275 781 496 63.50 40 6 

2021 247 65 72 80 151 65 87 
133.8

4 
17 0 

 

 

3.3 The Committee desired to know about the concessions and relaxations extended to 

OBC candidates in the recruitments at various levels of posts, the Ministry stated in their 

reply as under: 
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“Concession and relaxations are being extended to the candidates 
belong to OBC category in recruitment for various post/ vacancies as 
per DoPT guidelines/instructions issued from time to time. The 
details of concession and relaxations extended to the candidates 
belong to OBC category in recruitment is given at Annexure-E.” 
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CHAPTER IV 

 
BACKLOG VACANCIES AND SPECIAL RECRUITMENT DRIVE 

 

BACKLOG VACANCIES 

4.1 On closer scrutiny of the data furnished by the Ministry, the Committee found 

considerable number of backlog vacancies under OBC category. The Ministry in a 

written reply stated that backlog vacancies for OBC, if any, are carried forward to 

the next recruitment year for filling up the same. The Ministry further stated that 

recruitment process has been started this year to fill up 1757 vacancies in Group- A, 

out of which 477 vacancies constituting 27.15 % are reserved for OBC category. 

Similarly, in Group ‘C’, 3975 vacancies have been advertised, out of which 926 

have been earmarked for OBCs which constitutes 23.29 % of the total vacancies. 

The details of backlog OBC vacancy are given in tabular form in Chapter III, para  

4.2  The Committee were given to understand that ESIC has a big infrastructure of 

Hospitals and Dispensaries being run to provide medical care to the insured 

persons and their dependant family members. On being asked about the overall 

position of manpower/ Doctors, Nurses, Para-Medical Staff in hospitals and 

dispensaries being run by ESIC, the representatives of the Ministry deposed that 

during the review of ESIC at the level of Hon’ble Minister of Labour, it was pointed 

out that regular appointments be made while filling up vacant position. About 6000 

vacancies have been identified including 1800 vacancies for Doctors, 9 vacancies 

for Dean and for Nurses, Para-medical staffs and others. Advertisement process for 

filling up of these vacancies has been initiated. Recruitment to these vacant posts 

shall be made in accordance with reservation policy. 
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SPECIAL RECRUITMENT DRIVE 

4.3 The Committee desired to know the detail of special recruitment drives 

launched/proposed to be launched for filling up of the backlog vacancies meant for 

OBC. The Ministry replied that backlog vacancies, if any, are carried forward to fill up 

the same in next recruitment year, hence, no special recruitment drives for 

recruitment of OBC category has been necessitated. 

 
FOREIGN TRAINING 
 
4.4 The Committee desired to know whether there is any provision for sending 

OBC officers for training to foreign countries, the representatives of the  Ministry 

deposed  that ESIC Officers Grade A are sent for training in International Labour 

Organisation once or twice in a year. However, there is no provision of reservation in 

nomination of Officers for training in foreign countries.  In their supplementary reply, 

the Ministry stated that Foreign Training Policy for ESIC Group A Officers exists along 

with guidelines   on inviting/ screening of nomination of candidates for foreign 

training.  The Ministry also mentioned that out of 07 Officers, 01 OBC category Group 

A Officer was deputed at International Training Centre, International Labour 

Organisation (ITC-ILO) Turin, Italy in the year 2019. 
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CHAPTER V 

MONITORING MECHANISM FOR IMPLEMENTATION OF 
RESERVATION POLICY 

  

ROSTER REGISTER 

5.1 On being asked whether the Roster Registers as per DoPT norms for OBCs 

are being maintained, the reply of the Ministry was in affirmative. The Ministry 

informed that separate Roster Registers are being maintained at two levels i.e. 

regional level for regional cadre posts and at headquarter level for All India Cadre 

posts wherein year wise vacancies for OBCs are being indicated as per DoPT 

guidelines/instructions issued from time to time. For Ministerial cadre there are 42 

Roster Registers, out of which 33 Rosters at Central Level and 09 Rosters at 

Regional level are maintained. For Medical Cadre there are 62 Roster Registers, 

out of which 25 and 37 Roster Registers are maintained at Headquarter and 

Regional level, respectively.  The Ministry also informed that these Roster Registers 

are inspected/ authenticated by respective Liaison Officer for OBC from time to time 

whenever required and no substantive discrepancy as such has been pointed out 

by Liaison Officers. 

LIAISON OFFICER FOR OBCs 

5.2 The Ministry has informed that Liaison Officer (s) for OBCs have been 

appointed at Corporate Centre, Regional HQs and at Unit/Projects in ESIC.  The 

Committee sought the details of the appointment of Liaison Officers for OBCs. The 

Ministry in a written reply stated as under: 
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(i) At Hqrs. Office Level  –  Shri S.Biswas, Insurance Commissioner 
Shri L Jamir, Insurance Commissioner 

  
(ii)At Regional Level  –  same as Annexure-F 

   
The Ministry further replied that all Liaison Officer/Chief Liaison Officer for 

OBCs are nominated as far as possible from the OBC category vis-a-vis their 

availability. The Liaison Officers of OBCs also function as Grievance Officers for 

OBC employees in ESIC. The Committee further inquired for reasons of non-

availability of Officers of OBC category to which the Ministry replied that out of  five 

senior most officers at the post of Insurance Commissioner at the headquarter level 

none belongs to the OBC category.  

 
 During the deliberation of the sitting of the Committee the Committee 

expressed its opinion that all Liaison Officers for OBCs must belong to OBC 

category. The Ministry in their supplementary reply informed that Shri R. 

Gunasekaran, Insurance Commissioner, who belongs to OBC category, has been 

appointed as Chief Liaison Officer at the Headquarter level. 

 
 

GRIEVANCE REDRESSAL MECHANISM 
 

 5.3 The Committee enquired about the machinery for redressal of grievances of 

OBC employee in the ESIC, in response the Ministry apprised that Liaison Officers 

of OBCs function as Grievance Officers for OBC category. The Committee further 

asked about the number of complaints received from OBC employees during the last 

two years. The Ministry informed that no complaints have been received during the 

last two years. The Committee also desired to know whether the management holds 

periodic meetings with OBCs Employees Welfare Associations/ Unions to sort out 
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their problems/ grievances, the Ministry informed that there is no separate OBC 

Employees Welfare Associations/ Unions in ESIC.  

 

17



 

 

 
 

CHAPTER VI  
 

OUTSOURCING OF JOB/SERVICES AND CONTRACTUAL 
APPOINTMENTS.  

 
OUTSOURCING OF SERVICES/JOBS 
 
6.1 The Committee asked whether ESIC is outsourcing some of their non-core 

functions. The Ministry replied that ESIC has outsourced some of its non-core 

functions such as Housekeeping services, Security services, Repair and 

Maintenance services, vehicle hiring, kitchen services in hospitals. The Ministry was 

further asked the post-wise, unit-wise details thereof. The Ministry replied that ESIC 

has not created any post for outsourcing services. Under the outsourcing of 

services, certain categories of manpower are deployed through Agency, as per 

requirement of a particular service. The category wise details of manpower engaged 

in various services at different units of ESIC are as under: 

 

 
TOTAL 
MANPOWER 
OUTSOURCED 

CATEGORY OF MANPOWER 

House-
Keeping 

Security ARM* ICT# Nursing  
Para 

medical  
 

1 RO/SRO 1435 958 1183 284 - - 

2 
Hospitals/ 
Medical College 

3030 2709 1697 74 1115 2457 

  TOTAL 4465 3667 2880 358 1115 2457 

*Annual Repair and Maintenance. 
# Information and Communication Technology. 

 

6.2 The Committee enquired about the steps being taken by Ministry to secure the 

interest of OBCs in outsourced jobs. The Ministry in their supplementary reply 

informed as under:- 
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“Private service providers are engaged through tendering 
process on Government e-Marketplace (GeM) to provide various 
services, namely Housekeeping, Security Service etc. The 
reservation policies are not applicable or extended to private 
sector. Also, the demographic data of the employees of private 
vendors is not maintained by ESI Corporation. Therefore, the 
details regarding proportion of OBC category of contractual 
workers is not available with the ESI Corporation.” 

 
CONTRACTUAL EMPLOYEES 
 
6.3 The Committee wanted to know the details of Post-wise, item-wise number of 

total employees working on contract basis. The Ministry informed that presently, 

there are seven employees (IT Professional) working on contract basis which have 

been hired from National Institute of Smart Government (NISG) for setting up of IT 

Project Monitoring Unit (PMU). The details are as under: 

Sl. No. Post No. of contract 
employee 

 
1 Chief Consultant-IT 01 
2 IT Consultant (Infrastructure) 01 
3 Project Director 01 
4 Networking Specialist 01 
5 Information Security Specialist 01 
6 Application Architect 01 
7 Senior Business Analyst 01 

 

6.4 The Committee further asked whether the employees of agencies whose 

services are being operated and delivered in ESIC are being paid salary as per the 

Minimum Wages Act, 1948   along with medical and PPF facilities etc. The Ministry 

informed that services such as Housekeeping Services, Security Services (DGR 

sponsored), Annual Repair and Maintenance are operated and delivered through 

contract agencies. Minimum Wages Act, 1948 medical and PPF facilities etc. are 

applicable as per contract agreement in Delhi and respective States. The Committee 

enquired about the existing mechanism to ensure payment of minimum wages to 
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such employees as per the Minimum Wages Act, 1948. The Ministry informed that the 

ESIC has adopted the minimum wages for various categories of employees issued by 

the office of Chief Labour Commissioner, Govt. of NCT of Delhi. The details are given 

at Annexure-G. 

6.5 The Ministry was also asked whether retired Government employees are being 

re-appointed as consultants or in any other capacity in ESIC. The Ministry replied in 

affirmative and provided post wise information as follows: 

 
Sl. 
No. 

Name of the Post No. of employees  

1 Chief Consultant-IT 01 

2 IT Consultant (Infrastructure) 01 
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PART-II 

 
OBSERVATION AND RECOMMENDATIONS 

 
   

1. REPRESENTATION OF OBCs IN TOP MANAGEMENT 
 
The Committe find that the Employees’ State Insurance Corporation (ESIC), a 

statutory body constituted under the Employees’ State Insurance Act, 1948 

, provides inter-alia medical care to approximately 3.39 crores Insured 

Persons, with a total of more than 13 crores beneficiaries through a wide 

network of ESI Hospitals/ Dispensaries etc. in 596 districts in 35 States and 

Union territories. In addition, ESIC also provides cash benefits such as 

sickness benefit, maternity benefit, temporary disablement benefit, permanent 

benefit, dependents’ benefit, unemployment allowances etc. to the Insured 

Persons covered under the Employees’ State Insurance Act, 1948.  The ESI 

Corporation comprises of the employer’s representatives, employees’ 

representatives, representatives from the medical professions as well as 

representatives of the States and Union territories, Members of Parliament 

from both the Houses including some appointments made by the Central 

Government. ESI Corporation is headed by a Chairperson to be appointed by 

the Central Government. The Union Minister of Labour is appointed as the 

Chairperson of the Corporation. The Director General is ex-Officio Member of 

the Corporation.   A Standing Committee of the Corporation is constituted 

from amongst the members of the Corporation to administer the affairs of the 

Corporation, subject to the general superintendence and control of the 

Corporation. 
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ESI Corporation employs about 23000 officers and staff for discharging 

its functions under the parent Act. ESI Corporation follows the rules, 

regulations and guidelines issued by the DoPT and the Central Government in 

regard to govern terms and service conditions  of its  employees.   

The Committee observe that there is  no official or  member belonging to 

OBC category occupying any position in top management of ESIC, however, 

on being asked about the  reasons for the same the Ministry referred to the 

provisions of the Employees’ State Insurance Act, 1948 in pursuance of  which 

Members of the ESI Corporation (ESIC) and Standing Committee are 

appointed. The Committee understand that the said appointments are made in 

pursuance of the ESI Act, 1948 directly by the Government and there is no 

provision of reservation in these appointments. However, the Committee 

desire that if persons from the OBC category come forward fulfilling the 

criteria laid down for the appointment of Members of ESIC and Standing 

Committee which administers ESIC, they should be given preference in such 

appointment.  

2. REPRESENTATION OF OBCs IN ESIC 

The Committee learn that out of a total 2633 employees in Group –A, 

there are 584 employees belonging to OBC category constituting 22.18 % in 

that group. In group B, total employees are 222 and this Group consists of 

promotional cadre as there is no direct recruitment. In Group ‘C’, there are 

16030 employees, out of which 4111 are belong to OBC category, thus 

constituting 24.72 % representation in that group. The Ministry had stated that 
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recruitment process has been started this year to fill up 1757 vacancies in 

Group- A, out of which 477 vacancies constituting 27.15 % are reserved for 

OBC category. Similarly, in Group ‘C’, 3975 vacancies have been advertised, 

out of which 926 have been earmarked for OBCs which constitutes 23.29% of 

the total vacancies. The Ministry informed that during the current recruitment 

year, recruitment for the several posts are under process.  

The Ministry further informed that OBC representation in different grades 

is as follows:-  

INSURANCE 

MEDICAL 

OFFICER 

ASSISTANT 

PROFESSOR 

SPECIALIST 

GRADE 

DEPUTY 

DIRECTOR 

NURSING 

OFFICER 

SOCIAL 

SECURITY 

OFFICER 

Upper 

Divisional 

Clerk 

34.59% 29.87% 19.2% 37.16% 39.29% 32.58% 42.47% 

 

On being asked about the reasons for excess representation of OBCs in 

in certain grades in ESIC, the Ministry informed that this strength includes 

OBC candidates selected on their own merit. The Ministry in their 

supplementary reply  stated that the representation of OBCs in various 

categories of employees appointed through reservation in terms of the policy 

of the Central Government is based on roster points and not on the absolute 

"percentage term" basis. In ESIC, Group 'C' employees (medical and 

ministerial staff), being regional cadres, State reservation quota are applied in 

direct recruitment of Group 'C' employees. In pursuance of DoPT O.M. 

No.43011/4/2018-Estt.(Res.), dated 4.4.2018 reserve category candidates 

selected on the same standard as applied to general candidates  in direct 
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recruitment will not be adjusted against reserved vacancies. Therefore, it is 

recommended that the representation of OBCs in the organization chart must 

count only those candidates who are recruited on relaxed standard as per 

reservation policy. This would give a clear picture whether the reservation 

policy in recruitment in the organization is being implemented properly or not. 

The Committee, therefore, recommend that ESIC should maintain data of OBC 

representation, as per reservation policy, in each post and cadre where direct 

recruitment is held and upload the same on its website. Besides, it is also 

recommended to take all necessary steps to complete the ongoing 

recruitment process in a time bound manner to fill the vacant posts as per 

reservation policy. 

3. ROSTER REGISTER 

The Committee are pleased to note that Roster Registers are maintained 

in ESIC at two levels i.e.  Regional level for regional cadre posts and at 

headquarters level for All India cadre posts. In Roster Registers, year wise 

vacancies for OBCs are indicated as per DoPT guidelines/instructions issued 

from time to time. For Ministerial cadre there are total 42 Roster Registers out 

of which 33 Roster Registers  at Central Level and 09 Roster Registers at 

Regional level are maintained, whereas for Medical Cadre total  62 Roster 

Registers are maintained out of which 25 and 37 Registers are maintained at 

Headquarter and Regional level, respectively.  These Roster Registers are 

inspected by the Chief Liaison Officer at Headquarter level and Liaison 

Officers in the States from time to time and no substantial discrepancy has 
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been pointed out in these Registers by the Liaison Officers. In this regard, the 

Committee recommend that the Roster Registers duly authenticated by 

Liaison Officers (LO)s should also be uploaded on the website of the 

organization to make it accessible to all employees in a more transparent 

manner. 

           4. LIAISON OFFICERS 

The Committee find that Liaison Officers for OBCs have been appointed 

at headquarters as well as in Regional Offices. There are 25 Liaison Officers in 

regional offices in States and one Chief Liaison Officer at headquarter office at 

Delhi. There Liaison Officers also function as Grievance Officers. The 

Committee were informed that where OBC officers are available they are 

appointed as Liaison Officers for OBC employees. In some States where OBC 

officers are not available, officers other than OBC category are appointed as 

Liaison Officers.   In this regard, the Committee recommend that all Liaison 

Officers for OBCs must belong to OBC category and a small Cell be set up to 

assist the Liaison Officer in discharge of his functions effectively. Following 

the evidence meeting, the Committee was informed through supplementary 

reply that an Insurance Commissioner (Shri R. Gunasekaran), who belongs to 

OBC category, has been appointed as Chief Liaison Officer at the Headquarter 

level.  The Committee appreciate the proactive approach in appointing an 

Insurance Commissioner belonging to OBC category for OBC employees as 

the Chief Liaison Officer at the Headquarter level in ESIC. The Committee, 

therefore, recommend that all the Liaison Officers for OBC employees should 

belong to OBC category and the details of Liaison Officers including name, 
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designation, telephone number, e-mail IDs be uploaded on the website of the 

organization so that employees can contact them to lodge their grievances.  

   5. FOREIGN TRAINING 
 

                        The Committee were given to understand that in ESIC, Foreign Training 
Policy for ESIC Group A Officers exists along with guidelines on inviting/ 
screening of nomination of candidates for foreign training. Group A Officers 
are deputed at International Training Centre, International Labour 
Organisation (ITC-ILO) once or twice in a year. However, there is no provision 
of OBC reservation in nomination for these training programmes. The 
Committee desire that cases of OBC Officers should be considered 
sympathetically  and they should be given preference while nominating for 
training programmes abroad  or for attending seminars/conferences, 
symposia etc. in order to broaden their outlook and build up specialised 
knowledge. Such a step will boost up the morale of the Officers of OBC 
category. 

 

6. OBC EMPLOYEES’ WELFARE ASSOCIATION  

The Committee are of the opinion that OBC Employees’ Association can 
be an effective forum to take up issues relating to the recruitment, welfare 
and grievances of OBCs within the organization. The Committee, therefore, 
recommend that management of ESIC may work in coordination with the 
OBC Employees’ Welfare Association once formed for redressal of 
grievances of OBC Employees of ESIC. 

 
 
 
 
 
 

             NEW DELHI;                            RAJESH VERMA, 

            28 July, 2023                                                                     Chairperson, 

                 06 Sravana, 1945 (Saka)                                                Committee on Welfare of Other  

                                                                                                                         Backward Classes                                                                                                                       
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APPENDIX-I 
 
MINUTES OF THE TWELFTH SITTING OF THE COMMITTEE ON WELFARE OF 
OTHER BACKWARD CLASSES (2021-22) HELD ON THURSDAY, 23 June, 2022 IN 
COMMITTEE ROOM ‘D’, PARLIAMENT HOUSE ANNEXE, NEW DELHI 
                                                                                                                                                                                        

The Committee sat from 1115 hrs. to 1205 hrs. 

PRESENT 

 

SHRI RAJESH VERMA- CHAIRPERSON 
 

MEMBERS 
 

LOK SABHA 
 

2. Shri Sanjay Kumar Bandi 
3. Shri Ramesh Bidhuri 
4. Dr. Sanghamitra Maurya 
5. Dr. Pritam Gopinath Munde 

6. Shri Balak Nath 
7. Shri Ajay Nishad 
8. Shri Ram Shiromani Verma 
9. Shri Chunni Lal Sahu 

 
RAJYA SABHA 

 
10. Smt. Geeta alias Chandraprabha 
11 Shri Narayana Koragappa 
12. Shri Jaiprakash Nishad 
13. Shri Vishambhar Prasad Nishad 
14. Smt. Chhaya Verma 
15. Shri Dineshchandra Jemalbhai Anavadiya 

 

SECRETARIAT 
 

1. Shri Pulin B.Bhutia — Joint Secretary 

2. Shri Maheshwar __ Director 

3. Smt. Neena Juneja __ Deputy Secretary 

4. Shri Vikas Kumar __ Executive Officer 
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LIST OF REPRESENTATIVES   
  

          Ministry of Labour and Employment 
 

Sl. 
No. 

Name 
 

Designation 
 

1. Shri Sunil Barthwal Secretary(L&E) 

2. 
 

Dr. ShashankGoel 
Additional Secretary(L&E) 

3. Ms. Vibha Bhalla Joint Secretary 

4. 
Shri Rupesh Kumar 

Thakur 
Director 

5. Dr. Mahendra Kumar Director 

 
Employees’ State Insurance Corporation (ESIC) 

 
 

 

 

 

 

 

 

 

Sl. 
No. 

Name Designation 

1. Ms. T. L. Yaden Financial Commissioner 

2. Shri S Ravichandran Insurance Commissioner 

3. Shri L Jamir Insurance Commissioner 

4. Dr. Deepak Kumar Sharma Medical Commissioner 
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2.    At the outset, the Chairperson welcomed the Members of the Committee to the 

sitting of the Committee convened for taking evidence of the representatives of the 

Ministry of Labour and Employment, Employees’ State Insurance Corporation (ESIC) on 

the subject “Measures undertaken to secure representation of OBCs in employment and 

for their welfare in Employees’ State Insurance Corporation (ESIC)”. Thereafter, the 

representatives of Ministry of Labour and Employment & ESIC were called in and 

Chairperson welcomed the witnesses. The Chairperson desired the Ministry to apprise 

the Committee regarding the status of reservation for OBCs in employment and their 

welfare in ESIC. The Chairperson also emphasised on the need for proper 

implementation of reservation policy for OBCs for all posts in ESIC. The representative 

of ESIC made a brief power point presentation to the Committee on the subject. 

2. Thereafter, Chairperson and Members of the Committee raised various issues 

regarding implementation of OBC reservation policy and welfare measures undertaken  

of OBC employees in ESIC. Accordingly, the representatives responded to the major 

points given below: 

(i) Total Number of Regions & sub-Regions in ESIC  

(ii) the representation of OBCs in all category & posts in ESIC and the 

implementation of 27 per cent quota reserved for OBCs; 

(iii) Efforts made for fulfillment of backlog vacancies of OBCs  

(iv) Welfare measures for overall well-being of OBC employees; 

(v) Representation of OBCs in outsourcing and contractual employees; 

(vi) Appointment of separate liaison officer for OBC employees and the 

Infrastructure/facilities provided to OBC Liaison Officers; 
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(vii) Reason for non-recognition of OBC Employees’ Welfare Association in ESIC. 

(viii) Provision for training to OBC Employees in foreign training programmes. 

5. The Chairperson directed the representatives of the Ministry, ESIC to furnish 

written replies to the queries which were not responded to by them during the sitting or 

on which the requisite information was not readily available with them, to the Committee 

at the earliest. 

The Committee then adjourned. 

 

A copy of the verbatim proceedings of the sitting has been kept. 

_____  
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APPENDIX-II 
 

MINUTES OF THE EIGHTH SITTING OF THE COMMITTEE ON WELFARE OF 
OTHER BACKWARD CLASSES (2022-23) HELD ON 25 JULY, 2023 IN COMMITTEE 
ROOM ‘D’, PARLIAMENT HOUSE ANNEXE, NEW DELHI 

 
The Committee sat from 1505 hrs. to 1515 hrs. 

 
PRESENT 

 
 

SHRI RAJESH VERMA - CHAIRPERSON 
 
 

MEMBERS 
 

LOK SABHA 
 

2. Shri T. R.  Baalu 
3. Shri Sanjay Kumar Bandi 
4. Shri Chandra Sekhar Bellana 
5. Shri Ramesh Bidhuri 
6. Shri Dileshwar Kamait 
7. Smt. Raksha Nikhil Khadse   
8. Shri P.C. Mohan 
9. Dr. Pritam Gopinath Rao Munde 

10. Shri Parbhatbhai Savabhai Patel 
11. Shri Chunni Lal Sahu 
12. Shri Chandra Sekhar Sahu 
13. Shri Ashok Kumar Yadav 
14. Shri Shyam Singh Yadav 

  
RAJYA SABHA 

15. Shri Dineshchandra J.  Anavadiya 
16. Smt. Geeta Alias Chandraprabha 
17. Shri Jugalsinh Lokhandwala 
18. Shri Sakaldeep Rajbhar 

19. Shri Ram Nath Thakur 
20. Shri Harnath Singh Yadav 

 
  

SECRETARIAT 
 

1. Dr. Sanjeev Sharma — Joint Secretary 

2. Shri Maheshwar — Director 

3. Smt. Neena Juneja  — Deputy Secretary 
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2. At the outset, the Chairperson welcomed the Members to the sitting of the 

Committee. The Committee, thereafter, considered the following draft Reports for 

adoption:- 

I. XXXX   XXXX   XXXX   XXXX 

II. Draft Report on the subject ‘Measures undertaken to secure representation of 

OBCs in employment and for their welfare in Employees' State Insurance 

Corporation (ESIC)’ pertaining to Ministry Labour and Employment. 

3. The Committee adopted the aforesaid draft Reports after a brief discussion and 

authorized the Chairperson to finalize the Reports and present the same to both the 

Houses of Parliament. 

*4. XXXX   XXXX   XXXX   XXXX 

*Matter not related to this report. 

 

 

The Committee then adjourned. 

---- 
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